an=

Title: The Speaker made reference on one of the earthequakes which recked Nepal and several parts in India, Bangladesh, Tibet and Myanmar on 25
April, 2015 resulting in deaths of 3200 persons in Nepal. She further made reference to the loss of lives of 67 persons in India in the earthquake.
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The Members then stood in silence for short while.

SHRI MALLIKARIUN KHARGE : Madam, can we also speak for five minutes each?
HON. SPEAKER: Yes, I will allow you.
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11.07 hrs
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER:Now, we will take up Question Hour, Shrimati R. Vanaroja.
(Q.461)
PROF. SAUGATA ROY: Madam, this question is relating to the Ministry of Petroleum. Why is the Minister of Power replying?
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SHRI PIYUSH GOYAL: He has given notice that he is not in town because there was some very important official work which is why we have sought
the hon. Speaker's permission.

HON. SPEAKER: Yes.
9. FHerer 3R 1 disa, v ol lon anfde) Ase, AR fifdrees @t sy 3 awn won 3 @A A 2o sarat o 3)...(aeor)

SHRI PIYUSH GOYAL: I am surprised that a senior Member is talking like this.
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SHRIMATI R. VANAROJA: Respected Madam Speaker, while replying to my Question, the hon. Minister has agreed that oil marketing companies
have received complaints pertaining to the retail outlet allotment selection but he has not mentioned what action has been taken by the Government
with regard to the said complaints.

Therefore, I would like to make a request to the hon. Minister to inform about the action taken by the Government in this regard.

SHRI PIYUSH GOYAL: Madam Speaker, the hon. Member has raised a very important issue regarding irregularities. These are all Maharatna
Companies which run independently. The Government does not directly deal with the complaints or receive the complaints or act on the complaints.
But to inform the hon. Members, the Government has taken the information from all these three Companies. The information that we have shows
that in the last three years, we have received complaints in IOCL, BPCL and HPCL regarding irregularities in allotments.

There are two types of actions that have been taken. In several cases the Merit Panel itself has been scrapped wherever it was found that the
irregularity has some substance. In some cases, we had to terminate the dealership if the Merit Panel work had already progressed. I am happy to
inform the hon. Members that in the last one year, since the new Government came in, the number of complaints has drastically reduced. Against
220 complaints received in 2012-13 by IOCL, only three complaints were received in the last one year. Similarly, against 29 complaints in BPCL, we
received only one complaint in last year. In HPCL, in 2012-13, against 79 complaints, we received no complaints in the last one year. Even the four
complaints that were received in the last one year, all four merit panels have been cancelled. In the erstwhile years several merit panels had been
cancelled. In some cases there was no change and in some cases dealerships were terminated.

SHRIMATI R. VANAROJA : Madam, Speaker, what we have been seeing today is that there are many petrol pumps in a row in a location but in some
places the people have to travel many kilometres for getting fuel. So, there should be a uniform policy on this. The representatives of the people
should also be made a part of selection of oil retail outlets. I would like to know from the hon. Minister whether the Government is considering to
introduce a uniform policy for the allotment of retail outlet with active participation of people's representatives.

SHRI PIYUSH GOYAL: In the erstwhile days the selection was done through a very subjective process where there were selection guidelines for RO
dealership and marks were given. There were certain parameters like capacity to provide land and infrastructure, capacity to provide finance,
educational background, capacity to generate business. All of these are subjective issues. A lot of irregularities were being observed because of the
subjective nature. In such a subjective scheme possibly the hon. Member's suggestion to involve people's representatives may have been a good
idea. But I am happy to inform the hon. Members and the House through you that in this year, 2014-15, we have done away with the system of
selection through a subjective process and we now have a completely transparent system where there are certain criteria laid down. People are free
to approach with applications for RO outlets and based on the criteria, objectively it is decided whether a person is eligible to be considered or not
eligible. After that, for people belonging to the Scheduled Castes and Scheduled Tribes, it is by draw of lots and for all others in the A category cities
it is by way of online process, by bidding and therefore there is no possibility of even a Member of Parliament influencing the process of selection and
there is no role for an MP any more. It is a transparent and an honest process that we have run and the proof lies in the fact that the complaints
have fallen so drastically.

oft smzunir w3 srver Adlgen, JFoEl & a grsde 8, Sl wea de 3, Udle a1 dlatel, 33l ardl At & i 334 Awol B sraraSdl sz AIoR B IRRE Hier
w2 et & apstare 9 W3 Aact Sy 3 diurash A afe dhus Adiang, Soll s vz fod 2 usdl 22-10-2014 @t adt snap 3 Stsrer @it gan, St amwene R srm 2 sitz
relrarsi 3 da e orm g2t ervs 5-6-2014 @t daft acor ¢ «ff sz 3ud gféra wacte o sl vwandsm oft ot wad) 3 & ar Remer o sa a3 R oft frea go &,
Afder aimet s @ s ol Bren afe of & @ wrad g€ &) durnsi A sie darsh afidisne 3 amer oft €1 slae & disia e wed da B avasd & 3@ ) st S A
Sifefoll arael & s 531 Aaval B e B arsard Aol & s1df?

oft diery sirren: #91 woll 2 4 @) gu @5 s yor B ol OraE A 2 &, Jo w2 adl ! A Aeor Qo aE & Ak wol s yor & Bemae A B Re @f
2aaieiisfiaser sz woucicd! doel sQsw v &) wrdied derl 3 2rorR aga 2 Yocd cpndl 3) Red amsedca W sidhiger v o 2a 3) s siiddent A & ofia a2
Ao & s aqaiferdt aifw Ader dam 37 anpfl ol deee Rarce &, 3 e 3 g So1 3 HARer useggrer aga @ &f &) st ol ardlz 3 ceper 25927 e smsedc At
fepeiefieat 3 searar AQar an Storer g2 aidior 3 F, Jowt A 14286 B Hur ikl w2 e sk 3 afie ardbt 11213 3t dloit bl st we <t orft 3, BrRRY AR
USceglel M cPBIEl ol 3 o forn srm &) Jmer & e SFuyw ifther R, o urdt Afefbvorer, Rea msecicar, Ua-disre o smel arcl ga 3 sfidtar Sfiber Bre,
31t Bzt of 21 2, 521 s &t dish gl sclset &1 &) noroftar g &I St HARIbT weucic 2, s u2 off 791 Bifdwsa & [b ol wauell 8, ag 3l siia @z @
a1l 3 Jefer smotofler aiefl Sft 21 331 &r¥ 3 eve serElioel Y @3 IRk @Il Gl

SHRI GAURAV GOGOI :Madam Speaker, the Question relates to the irregularities in the allotment of petrol pumps. The Minister has given his reply
but in today's environment, it is not only in the allotment of petrol pumps where we see irregularities but it is also there in the allotment of oil
tankers. Specifically, when it comes to oil refineries such as the refineries in my State of Assam where there are many, specifically in my
constituency of Kaliabor, we see oil tankers being allotted on a very arbitrary basis, on a very opaque basis. There are no clear set of guidelines on
the basis of which oil tankers are being given to the public. So, will the Ministry look into the allotment of oil tankers as well?

Coming to the Numaligarh Refinery, last week, the hon. Minister for Petroleum and Natural Gas stated that he had visited the Numaligarh Refinery to
look at many issues and projects. Numaligarh Refinery is situated in my constituency. While we appreciate the visit of the Minister, it was deeply
unfortunate and regretful that I was not invited to the Refinery situated in my constituency when the Minister had visited along with two Members of
Parliament from the ruling party from the neighbouring constituencies.

Therefore, it was highly unfortunate that I was not invited. I would have been able to raise many issues of oil, natural gas and other issues relating
to Nomaligarh Refinery also but I failed to do so. The Minister visited my constituency with other MPs from neighbouring constituencies. I hope that
this will not happen in future with other Ministries as well.

We hope that there are clear and transparent criteria for distribution of oil tankers.

SHRI PIYUSH GOYAL: The hon. Member has raised a very important point about the oil tankers. I would like to inform the hon. Member through you



Madam, that no tanker can ever be given on an arbitrary fashion. There is a proper process for it; the process is followed. The process has certain
criteria in terms of competitiveness of the suppliers. If there is any case of irregularity, I would urge the hon. Member to please write to us so that
the Government will take suitable, most appropriate and tough action on that.

As regards the visit of the hon. Minister to Assam, the hon. Minister for Petroleum and Natural Gas whom I am representing here today, has taken
very serious interest to solve the problems of the entire State of Assam. He has spent more than two hours with the hon. Chief Minister of Assam
discussing various issues relating to Assam and various refineries including the Refinery situated in the constituency of the hon. Member
... Interruptions)

HON. SPEAKER: It is not only your problem.
...( Interruptions)
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off AT reHG : Asar, anorefter Al o s 5w &, adf 2012-13 afie 2013-14 i fafifoar 2rsed @1 Iogior afic so1 5 e &, Aftver af 2012-13, 2013-14 sa1 Gleit auf
3t doe @omel @ ves Fue @1 ot affic ol frem & 3 amorofter aicft Sht 3 uwon arear & fov i 2015-16 3 3580l WY @orcdt Jic I &, sAfe b done gAY A9 b chve
Bf¥cotorel Jf v Ferer 2an &) agl aifsifeior 3, gt 8, dia 8, Aoae aer 8, Ader ds siiw &t acs I s 9P &l SRN F) delel I AT VAl a=dl &1 F8l & fp ciree gere oft
anual g o e, s use wdtu-g 9 oft @ el firem sar umen arsd & Ry @ s Arer @ doner @ 3a @i frar 37

Frotofter are=xgt & amu Brb et uftse) aicft Sft, doner oot oo &= 2 at @Ay,

31, #@or oAt 1 Fiqyerr & fero it I1oe @A &) st v gfden & [ Jmeft sl A f[ifice wicw afdbe @ few, wico dieomail & few Shdtane amifea & andt 2 afie 5@
a Sidianz gra 2l &, @s @ go s A Sidlame g el it ) ad 2012-13 3 dee demar 1 v Afbe iz & sl B e 3 46.94 s & afdn seppa 6t o1 oy
af 2013-14 3 o1 oft Shdtame oty urer yzamda ot & = sfew adf wosh o) apR el ke & uer @ U deen yger @ & aew A & d1 33 q g2 A d
e, .. (o)

oft arsfor cirer sfiom @ sEicen, W R usa Al sicfl St @ oware Son aisar & v G S ISt Yool &, ag ¢fise @1 sa & 32 St ot df wiew A &, A e S
a3 & s ameer A Ficft ASlT A SwerwS don arsar § Ry Arorzenst, IpRIA A #eT yor M v Rert ot AoEe awr 2, sef 17 adaz, 1913 @t sifies I B
aiqqea 3 Fadden atidictol 6t crsid g€, S1af siferifaren aer 3 oft Smer Swew geanwis gam en Rt 1500 anfearft ordte gu &, o1&l s ¥ deaicfior st Jid} oi¥oq aidt
Sft & Sregea A spRIa R o wica &t efte A apttar sfiv suder w1 frrtor asaren i FsFeTer W A orxdt g sicht Sh azjerer St Sft A aft a1 aere A yrreer s
&) & ygon aree & Ry e s FA13w Aol 4t B AR TR 3 shiget @1 fare wewr wud 37

3f, ardor oral ;1 oil Yrolerd Jarcr &, 3216 ol R Aieig oft grer a2 sisiror 3 cen arn 3, 3 yder @ & e A 5! 3ol dow 9 Biftea wHen 331 wicer dqrerr Sad



Afdhe & o A v AlsTel 9 ol off T & Sl Ierere ¥ o swhel fing 2ell dxe domer & iRl & for oft F am s wrea afde sl Raerer afde & e A
s 2o 61 200 w2z B & 6 <isrerd &, Joro1 wrieT Az denet @ ot e

SHRI P. KARUNAKARAN: Madam Speaker, Kerala is considered as the God's own country as far as tourism is concerned. Many of the hon. Members
and Ministers have also visited Kerala, especially the important tourist destinations in Kerala. But at the same time, in the reply given by the hon.
Minister, the details regarding the projects sanctioned for tourism development and the amount allocated have been given.

As far as the State of Kerala is concerned, there were projects sanctioned in the years 2012-13 and 2013-14. But I am sorry to say that there is no
project sanctioned for Kerala in the year 2014-15. There is ample potential for development of tourism in Kerala and as far as tourism is concerned,
Kerala is not only nationally well known but it is also internationally accepted as one of the best tourist destinations in the world. So, I would like to
know from the hon. Minister, through you, as to what is the reason for not sanctioning any project to Kerala.

3f. ador oml : A3el AW b Wiewl AEca DI Her shier Sar &) 2013 3 & & e 10 gelaca & amem 31 40 @33 65 e Fw &t w1fdn 3 smepes oo 4 2014-
15 3t it afdbe sy ATl e a1 &, 3RS ardslg oft Sl Fol arn, 41T IR ZR wived Afbe @ 3 @Az FE e 3. (e

HAToTollT re=ngl &+ #icf} off, amu ser Sf¥ael O3 geall & 32 ardl 169 oy
€| (caauen)
HON. SPEAKER: He is answering. Let him complete. Please do not disturb him.
...(Interruptions)

St srder ot & anevfler arezer SR, ae fwer 2 R s gistacer say ura and &, Sidtame st &, somdt grnfYersArorer aftféost 3 doass ae e Rsean smen 2 @5 St erorafar sam
urt &t 3, 33t gt R s Roor-faser gell 3 3 3, @ yrenf¥ersdtoror aftfEsst 3t e Rven s ) osé &z sorr uz ddisme ol an uret 8, aé @ as ddtsne a gstaca
ardact ot 2t & en gorcht 3udBrn Big ordf w2 wit 3 3ords afdrasrdt oft anet 8, 3015 aicf} oft s & stz 301 aner Jowsz & A yenfersaioer diféssr au aedl &) s R uz
a1 J9I &Y ALY &, sicern B erer § ot Rifioer el @) sl Juereer, didiane e Jordbt sufdin A et 21fdr aares & Gt 3

HON. SPEAKER: Please do not disturb like this. Please take your seat.

...(Interruptions)
#Atotoller aezagt @ 31 2afl araell @ ArOYNSe ol B mifdier w2 @ §)
oft . uager
3€| ()
ATotofler Aeel & 3 arg 3 fBrer s e B sigel )
&€ (caumor )

SHRI K. PARASURAMAN: Madam Speaker, I am very thankful to you for giving me this opportunity. As far as my constituency Thanjavur in Tamil

Nadu is concerned, it has a historical value as there are a number of religious places and temples constructed during the First Century. So, I would
like to know from the hon. Minister whether the Union Government has any plan to promote rural tourism in the nine temples of celestial bodies
located in Thanjavur District of Tamil Nadu.

arototler 3ieaet & aen Ny Bicae & Rr ow 2, ag ad)
&€| (zaura)
ATeTolRT 3re=1el : 215 l Asft Seten argal; 33 U2 f3erpore aier da,
3€| (czraumat )
3t, arger ort 1 & @ & Rp acfwmer 3 domay ffgae o1 @i ydiere sy et odf & va Adon 7 el Bt B SRl @Y AR § G, (RFwmD)
HON. SPEAKER: Venugopal ji, this is not the way. Do not answer like this.
...(Interruptions)

3i. sder omt: aroroflen, sz Bi¥cac @1 yuiser spft amen &) der e & amn § o gctemssioe Affbdse il fGawaz & ym gan 8 d smeft yaer ol 3 o o
TetersSiore ARTHDT A Aot U2 =il oral & ur

SHRI KIRTI VARDHAN SINGH: Madam Speaker, in July 2014, the Government had launched a strategy for integral tourism development of the
Buddhist sector in UP and Bihar. I would like to your attention to Sravasti which is an integral part of this circuit. It is located in Balrampur district
and also in a very backward area of Uttar Pradesh. Sravasti is a place where Gautam Buddha spent 24 years of his life preaching there. The famous
incident of Daku Angulimaal also happened here. Every year, thousands of tourists from South East Asian countries, from Japan, from Sri Lanka
come to Sravasti. But they face a huge problem because the nearest airports of Varanasi and Lucknow are eight to ten hours away and they have to
travel by bus over these very bad roads. There is already an airstrip located in Sravasti.

So, through you, hon. Speaker, Madam, I would like to ask the hon. Minister that under the strategy for integral tourism development of the Buddhist
circuit, what is the budget allocation for this sector in UP and Bihar Sepcifically, is there any programme to upgrade the airstrip at Sravasti to an



airport? Thank you very much.

3. #d9r oml: arrorolier Aivte o gigee Afde uz ol Rear snfaz & 8, Mea AR & s3 az Fager gyl s A giyee Aldbe & wmew A 120 s Hud & afd s
1 & 3fie it ans A A A Feral &HIY WA &, Jatel A diol [Ee 3 e ar 3R yger 3 &) I3l gasdl it & sl # serclier Aive @ sreT B aigen oo Al el
g Jfe 303 yaor o T dil W gigse Afde 3 siisal @&l Sl sa AR & =sen &, fersd seifdmiea 3 scooigmier wisoia fdismr b amer sft 32 ygor Iwor 3
B Fyen & Arel o P g3 &, RTs! Yot aIvl gt &1 9RN &) dfibel RRRUIE @1 famer apft sars uran Ranrdie o@ 8, o 3 At Aee ©1 e @ 3@ §)
gigre afdse I sem A gasd! & R & e s InwR i wies siqer yfag 8

ATeTollr 3re=agt & st 463
oft eiiog, arGa - Jufder ordl
Shri Anandrao Adsul

HATotollRT JEALGL: 311U UG AaHol oldaz acrsdl, aiifds, adfog oft sul¥ernt ordl &)
SHRI ANANDRAO ADSUL: Q. 463.
HAToToIRT EALGT: 31 Yool Ufesd); amues] &) Yool Uesol st 3iférenta firer arm,
(Q. 463)

SHRI ANANDRAO ADSUL: Madam, nowadays there is a good network of the Indian Railways right from Jammu & Kashmir to Kanyakumari and from
Kutch to Kolkata. The Indian Railways are the lifeline and the helpline of the Indian people. The passenger transport and goods transport is
preferably safe and the cheapest. But, nowadays, there is a mismatch.

I will bring to the notice of the hon. Minister, as I told, the Indian Railways are the network for the Indian people unless tariff is affordable to the
common people. But nowadays it is essential to have a new regulatory authority for this mismatch in passenger tariff and the goods tariff. I would
like to know from the hon. Minister, in the Budget of 2015-16, you have announced the regulatory mechanism for this one. But, will it be competitive
in the case of road transport and water transport? The Railways will get good income out of it. It will also be affordable to the common people.

SHRI SURESH PRABHU: Madam, it is absolutely true that Railways have a structure of fare and freight which is essentially favouring the passengers.
We overcharge a bit to the freight. This overcharged freight cross subsidizes the fares of the passengers travel at a lower rate. Therefore, to make
that happen, the people who actually send their goods by train, they will have to pay a little more. Over a period of time, we have seen that the
fares remained more or less the same and the freight charges have gone up considerably. It is in the interest of our national economy. We should
make sure that we actually have a very rational structure to decide who should pay how much. For that same reason, as I had mentioned in my
Budget Speech, we have already decided to appoint a regulatory framework to come out with a proper structure and also the costing structure.
When we want to decide what should be the freight and fare, we must have a proper structure to decide as to what is the cost which goes into each
of these two. So, we have already decided to do that. We are already in the process of deciding as to how we should move on this. Mr. Arvind
Panagariya, Vice-Chairman of Niti Aayog, is the one who is actually suggesting us the framework for this and we will make it happen.

The point that you have mentioned whether common people will be benefited out of this, I would like to tell you that this cross-subsidization is not
unusual in this world. Countries like China, Russia, USA and Japan have charged more or less a little more to the passengers and they cross
subsidize the freight. In India, the situation is exactly the opposite. We actually overcharge a little to the freight and cross subsidize the fare of the
passengers. This cross subsidization is not uncommon. This is something which is unique in India that we charge a little more freight than what we
charge to passengers.

In fact, even in power sector, the same situation is there. Mr. Jyotiraditya Scindia was also the Minister of Power. He knows that there has been a
cross subsidization even in this sector. I think, we really need to find out the way of coming out of this situation. I think, the House will agree with
me that we must have a very transparent system to do that. This is the legacy of our past. We have been doing this for so many years. Therefore,
we must make sure that we move out to this system which will be fair to both, passengers as well as to the freight operators. But loading a lot of
money on the freight discourages more investment and increasing the cost of business. It does not allow more employment to be created. So, we
must have a transparent system in place.

SHRI ANANDRAQ ADSUL: Madam, somehow, I agree with the hon. Minister but then a question arises. Indian Railways have been a loss-making
organisation for a long time now. Nowadays, other modes of transport like road transport and shipping are also coming into picture. That is why
Railways must be commercially viable. We will have to regulate our authorities in a way that they will charge the freight which will be affordable to
the common people.

SHRI SURESH PRABHU: Madam, today the whole exercise is directed to make sure that common people get benefited. They are paying far less than
the actual cost of transportation. In fact, the people who pay the least are the people who travel more by the economy class not the high-ended
passengers. There is a very small subsidization for the first class passengers. So, it has already been done. But to make sure what hon. Member is
saying happens, the concerned autharity will definitely look into that.

As pointed out by the hon. Member about the transport sector; it is really alarming that the total share of railways in the investment, which has gone
into the country in terms of transportation sector, has come down dramatically in the last few years. In the year 1950, the share of freight was 89
per cent. It has come down to 36 per cent in total transportation because there is no way to handle more freight. This has nothing to do with tariff.
This is the capacity of the Railways to handle it. In the year 1950, the increase in freight handling had increased by 15 times. There was an increase



of passenger numbers by 15.7 times whereas the route kilometres were increased only by 1.23 times. Just imagine, the investment in Railways was
only 1.23 times more whereas the amount of passengers and the amount of freight that we handle had gone up to 15 to 16 times. How are we going
to manage it? Therefore, the solution lies, as you have said, in terms of making investment. This Budget talks about Rs.8.5 lakh crore of investment
in the next five years. That is precisely for the reason to decrease the congestion that has happened. In fact, 16 per cent of the total route
kilometres handle 60 per cent of traffic. So, this is something which is unviable and undoable. That is why, what you are saying is right. We will make
sure that other modes of transportation like road and sea transport take place. We will also not compete. In fact, Railway should come up. The only
solution lies in terms of more investment in Railways.

off 3eflz oy arEiGRn, Yord of el IS Sfi2 e Blol & fem spie Ffaurl aerd &) Frr Al e Ficailz &) wsl et s & e aga <ol @1 e gan, #er wd} e
@t ané &) Icage A Isclor ghiwe Afder oft &) dr yeat & R arer oS Y iy 3 @l ardt anfSel i woft o o & 24t &2
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JfesrsEs @l & oo ol wEl iy oidl ael, al & U3en ¢ aoml 3 sael Awd aidl 8 uroel) 3Muel ®al b 3ceye i Gama &, 3P @ 3 & o1 SXiel) 3l gl waell
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SHRI ADHIR RANJAN CHOWDHURY: Madam Speaker, the hon. Minister; in his reply, stated that Indian Railway is unlike most other Government
Departments has to meet its working expenditure through its own revenues. So, cross subsidization has been going up for decades. The hon.
Minister has been devising many innovations. May I ask the hon. Minister whether he is proposing to the Government that in order to meet the social
obligations — because it meets social services also — to cough up the formidable amount of cross subsidization from the central exchequer so that
you Railway could save its own revenues?

SHRI SURESH PRABHU: Madam, again this is a very important point. I fully appreciate the point of the hon. Member. The hon. Member had been the
Railway Minister himself. So, he knows it better than anybody else. Therefore, we must find out a non-tariff, non-fare based revenues for the Railway
also. We are thinking about advertisement. In fact, this time, the target is very high. We are trying to find out unconventional ways of raising
resources. We will definitely look into this. The hon. Member is right that we must find out the way. But, at the same time, we must also have, over
the period of time, a cost-based structure for deciding the difference between freight and fare, and we must have a system for that. To avoid any
arbitrariness on this, we must have an independent regulatory system based on costing. So, this is again will not be arbitrary, not personality-
oriented. This will be a very objective system. We have to avoid subjectiveness and to make sure that it is based on costing and based on certain
system. Then, we can arrive at this.

(Q.464)

off oz furdt & sreargr #Slcan, MU e A Avorofter #cf) St o & Fer yeat @1 303 [ &, S o [aier vd scurcer sifér A Jfder &) i anuds s A wgon aigen A
Sl Ier airetofter dief} Sft oF 831 Iuerenr worn 3, XA A waHa & SN Ao F, A Jor B 1w @ dion ad J) g Rael vd ssarel & ot Beafy o, ad 2013 3 fal 6
aizean 200 oft, Srafds o il ¥ aifor Bt saen 37,02,094 oft, aisic aifer it 2izen 1,77,84,91,363 et sz scurgar 3 4,31,35,13,582 6t aifor 5§ ws ad 2013 &
aifor g2t 3, 3 are 3izeen 3 ot aefl 9 & arfht &, suds Rre & aereftr yurewicf} Sit st aorefter sl St @t @eré Jon argom; s el Bt sz ad 2014 3 wft 3 g
farcl Bt sizeen 146 gt 3, onfirer e &t siwen 10,50,000 2, sscf afer &t siwcen ae @3 1,88,49,61,389 =it &, seurgar 3 2,00,39,71,899 &t aifor get & sfie
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sseriel & 2 wifdgfira @1 Gl e &Y, o A Scurgel Bl 2w ael S &, aH Jor! DIf A9y Hee Praior %, aun Yl @ iston Arerefle aic] ft ondi?

SHRI BANDARU DATTATREYA : Hon. Madam Speaker, the hon. Member has asked a very pertinent question. I appreciate him. Whatever answer
was required, I have already given it in my written reply.

But the point is that in India, for disputes and settlements, we have the Grievance Redress Mechanism, which has been provided. At the same time,
I also wanted to inform the hon. Member that there are a large number of processes into the Act itself. As per the Committee, a mechanism is there
among the factories itself that the workers and employers both will have a Committee where there will be a redressal system.

The second part is the conciliatory method. At any juncture, if it fails, then it goes to Tribunal, courts or settlements. But according to this process,
we are continuing.

Madam, I am happy to inform the House about the very trend in the country that the maturity has increased among the employees and employers.
Now, the trade unions are also coming with the right spirit. That is why I feel that the system is doing well.

On the issue which he had raised about Japan, in spite of the strike there, they would go for production. As regards any amendment can be made,
any law can be got into th ambit into our system, I would see to it. Ours is a Tripartite mechanism. If it is agreed there, we can think about going
ahead.

oft org fequndt: arrorofier sicfi Sft W 3e12 3 A e g A nuds anerer A Jicl Sft 3 @w Sweren @rear g Ry @ sfielBre Rarg af2iferewr &1 zienfée arer-20 A Reael sl
yfereatall @ 9w dd, @1 o firen & sfiz 32wt drpfien gene & o ReRr @ woa 3o1 28! &, RRRY aftrr-3-afte watarst sermr e off 3o1 a7 3tz a=n amorofier
aiefl Sft @oid Dl <isien aRiE! [ el oft gffdrr fae &, ok e ad 9w sgrera eiep2 Jora aifdeia Brraru @2 & smr?

SHRI BANDARU DATTATREYA: It is also a new initiative, which we have taken up. About the Shram Suvidha Portal, I have already mentioned.
So, about this also we will examine it.

HON. SPEAKER: Shri K.N. Ramachandran — Not present



12.00 h

3i. divog wamR: awwier #lGan, 9fies wd Yeeel & dia Sl fae 3ruea Al &, Jordb foruety sl Jemerer b der Jf Sl yfepeme aer ¥ &, s JHdw 9 wgon asar g
9Jf3res @1 A 9 all BT & 3l Yetiol ot Rl gl &b woenr & & 3 e wron axdt 3 oial sHdl aiferYer a2, adl e A F i e sow o 3]
AU ATEH A Aatolter At St 31 waon aear & v alelfrn fag aiftiforem, 1947 el 3361 36! @961 Yael v, difdbol dor @1 U2 g, 9ot il 9f#rs! sl yeer
& diar gel @1 1w ®F aiids sa azs o1 Reifer B o gel ue?

SHRI BANDARU DATTATREYA: Madam, I have already intimated him. In spite of that, I tell him that a mechanism already exists. At many levels,
these are examined. And, if any lacunae are there, there are some rules and norms which have come into force. Then we will take it under this
mechanism itself.

HON. SPEAKER: Thank you. Question Hour is over.

12.0 A" hrs.
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